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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).17724/2012
(From the judgenent and order dated 09/05/2012 in WP No. 3102/ 2012
of The HI GH COURT OF BQOVBAY)

PRAVEEN VI JAYKUVAR VEDPATHAK & ANR Petitioner(s)
VERSUS
STATE OF MAHARASHTRA & ORS. Respondent ( s)

(Wth appl n(s) for exenption fromfiling c/c of the inpugned
Judgnent , exenption fromfiling O T.,permssion to place addl.
docunments on record and office report)

Dat e: 29/05/ 2012 This Petition was called on for hearing today.
CORAM :
HON BLE DR JUSTI CE B. S. CHAUHAN
HON BLE MR JUSTI CE DI PAK M SRA
( VACATI ON BENCH)

For Petitioner(s) Arvind S. Avhad, Adv.

M
M. Nitin Kumar Qupta, Adv.
M. Sanj eev Bhat nagar, Adv.
Vs Kusum Chaudhary, Adv.
For Respondent (s)
UPON hearing counsel the Court made the follow ng
ORDER
List after four weeks.

In the meanwhile, the petitioners are directed to

file application for inpleading necessary parties.

(G SUDHAKARA RAO) (MS. NEG)
COURT MASTER COURT MASTER



